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(Regulatior l2 ofthe Insolvenry and Bankruptcy Board oflndia (Liquidation hocess) Regulations, 2016)

FOR T}IE ATTENTION OF THE STAKEHOLDERS OF MA.IJRBAN FARMART INDIA PRIVATE LIMITED

Sl. No. PARTICI]I-ARS DETAILS

l. Name of corporate debtor M/s. URBAN FARMART INDIA PRIVATE
LIMITED

2 Date of incorporation of corporate debtor t4t0t/2021

3 Authority under which corporate debtor is
incorporated,lregistered

ROC, Hyderabad

4 Corporate ldentity No.of corporate debtor' v7 4999T G202IPT C | 4't 7 40

5 Address ofthe registered office and principal

office (ifany) of corporate debtor

FLAT NO.501, 5TH FLOO& PLOTNO.13,
CYBER HEIGHTS, ROAD NO.2, BANJARA
HILLS, Hyderabad, Telangana, India, 500034

6 Dat€ ofclosure of Insolyency R€solntion
Process

08.05.2025

Liquidation commencement date of cor?orate

debtor

08.05.2025
(Copy oforder received on 14.05.2025)

Name and registration number ofthe insolvency
professional acting as liquidator

GOVADA VENKATA SUBBARAO
IBBVIPA-003/tP-N 003 58 /202 I -2022 / 1 3',7 53

9. Address and e-mail ofthe liquidator, as

registered with the Board

Rajiv Swagruha Apartments, Flat No. 106, Block A
- 05 Classic Diamond Towers, Anand Nagar, GSI
Bandlaguda, Next to D-Marq Hyderabad, Telangana

,500068
Email: goyada.subbaraql @email-com

10. Address and e-mail to be used lor correspondence

\Yith the liquidator

Rajiv Swagnrha Apartments, Flat No. 106, Block A -
05 Classic Diamond Towers, Anand Nagar, GSI
Bandlaguda, Next to D-Mart, Hyderabad, Telangana
,500068
E. mail: qirp.ufi pl@gmail.com

I l. Last date for submission of claims 13.06.202s

Notice is hereby given tlat the National Company Law Tribunal, Hyderabad has ordered the commencement of
liquidation of the M/s, URBAN FARMART INDIA PRMTE LII{ITED on 08,05.2025(Copy of order
received on 14.05.202O
The stakeholders of M/s. URBAN FARJi{ART INDIA PRMTE LIVflTED are hereby called upon to subnit their
claims with proof on or before 13.06.2025, to th€ liquidator at the address mentioned against item No.l0.
The financial creditors shall submit their claims with proofby electronic means only. All other creditors may submit
the claims with the proof in person, by post or by electronic means. The Forms catr be downloaded from
https://ibbi.gov.itr/home/downloads
Submission offalse or misleading proofofclaims shall attract penalties.
In case a stakeholder does not submit its claims during th€ liquidation process, the claims submitted by
such a stakeholder during the corporate insolv€ncy resolution process under the Itrsolvency and
Bankruptcy Board of India (Insolyency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted u[der section 38.

ty!^ tla
GOVADA VENKATA SUBBARAO

rBByrPA-003/rp-N 003 s8/ 2021 -2022 I 137 53
Liquidator in the matter of

URBAN FARMART INDIA PRIVATE LIMITED
AFA valid upto: 31.12.2025

Dare:16.O5.2025
Place: Hyderabad
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